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Sbrl TaJII1UD&III: May I know whe-

ther any estimate has been made of 
the replanting the low yieidillll r ~r 
during the current year and, it so, 
what will be the number of acres? 

Sbrl KanUD&,O: Yes, Sir. The 
scheme is working. The target I. 
about 70,000 acres out of which, I 
suppose, up till nOW roundabout 8,000 
acres have heen planted Bnd we ex-
pect the scheme will gain momentum 
in the current year. 

Shit ~  How many acre. 
are going to be replanted during the 
year 1960-61? I want to know whether 
you have got any estimate about that. 

8brl KanUD&'O: Yes, Sir, That is 
what I stated. The target is 70,000 
acres; the cUf'rent performance Is 
about 8,000 acres in the first stage, and 
in the current year, when the scheme 
,athers momentum. there will be 
more acreage. 

SIIOIIT NOTICE QUUTION 

Dalmla laID C_ .. 

S.N.Q. No. 11. Shit Rqluma&b 
SlDl'b: Will the Minister of Cameree 
.... 1Dd....a, be pleased to ltat<! whe-
ther it i. a fact that Five Dalmia-Jain 
group of Companies in Delhi have cl.es-
troyed .ome papers with the acqwe-
sccoee of the IIquida tor concerned 
when a warrant wa. issued tor .-reh 
of tbeae papers by the Vivian Boac 
Commlaslonl 

The MJIIIIIIer eI C-- CArl 
lltuulDl'o): No. Sir. The five compa-
nies in respect of which search and 
seizure warrants were iuued by Uae 
CommJasIon were cWrerent "- tJIe 
five companies w'-e boob .... 
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papers w .... e found by the Commission 
to have been destroyed with the 
acquiellCence of the liquidators COll-
cerned. 

Shrl ..... hanath Sln&"h: May I 
know the names of those companies--
the five companies-whose papers 
have been destroyed? 

8hri Kannnro: It will not be in the 
public interests to disclose the names, 
because the Commission is seized of 
the investigation and the Commission 
desires that the names ot the com-
panies whose papers are supposed to 
have been destoryed or likely to be 
destroyed should not be divulged at 
tru. stage. 

Shrl Bachunath 81n&"h: May I know 
whether it is a fact that most of the 
liquidators are ex-employees or pre~ 
lent employees of the Dalmia Jain 
group of companies, and especially 
whether Shri R. D. Agarwal, the 
liquidator, is still under the employ 
of the company? 

8hrl Kanunro: From the ne .. spaper 
reports, it appears that Shri Agarwal 
was an employee of the Dalmia Jain 
company and is also employed in 
aome of the concerns. 

Shrl Rachanath Slnrh: May I 
know whether it is a fact that all the 
papers ot the Dalmia and Dadri 
Cement Company of the Punjab have 
been destroyed? 

Shrl Kanunro: No, Sit-. We are not 
In a position to say that all the docu-
ment. have been destroyed. 

Shrl Ral'hllll&th Slnrh: How many 
document. have been destroyed. 

Shrl Kanunro: The investigation is 
going On and it is not In the pubUc 
interest to disclose information. 

SbrI Rarhunath Singh rose-

Mr. Deputy-Speaker: It is not a 
private affair between the han. Mem-
ber and the Minister. The hon. Mem· 
ber must look to the Chair also! Shri 
Tyart. 

Shrl Tyacl: Is it now conllnned 
that some papers were destroyed actu-
ally, ort IS that matter, in itself, also 
under enquiry? 

8hr1 Kanungo: This matter as tD 
how many documents have been des-
troyed and how much has not been 
destroyed is a matter for investiga-
tion. But some have been destroyed. 
That is a fact. 

Shri Ansar Barvan!: May I know 
whether anybody has been arrested 
for destruction of these papers wruch 
would serve very well for this en-
quiry? 

Shrl Kanungo: No, Sir. Only after 
the Commission -makes its invcstiga-
tion-only after investigation-tltis 
question will be .onsidered. 

Shri A. M. Tariq: In view of the 
tact that some of the papers wrucb 
were important and confidential have 
been destroyed, may I know it there 
is any proposal before the Govern-
ment to start some sort of a criminal 
case against the people who have 
done this act? 

Shrl Kanungo: That is what I have 
answered. After the investigations 
are completed it will be done. 

Shrl Kasllwal: What is the public 
interest involved in the matter of dis-
closing this particular information 
here'? 

Shrl Kanunro: It is obvious that 
investigation is continuing and the 
facts disclosed will give clues. 

Shrl A. P. Jain: Sir. may I make 
a submission? This is a question 
wruch is being enquired into by an 
ex-Judge of the Supreme Court, and 
Government could have taken shelter 
under the plea that tltis question is 
under enquiry and it i. not In the 
public interest to disclose facts. (In-
te,.,..,pti01l8). But once they have 
given cet"tain Information, another in-
formation which directly follows from 
the information given Is naw being 
withheld. once they have admitted 
that four or five ompa ~ or oome 
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companies have destroYed the papers, 
where is the sanctity in not disclosing 
the names, particularly whl!ll an han. 
Member of this House nlOlled a parti-
cular company and asked whether it 
had destroyed papers? The i i t~ 
said. "Not all the papers". I am not 
able to appreciate why' "part- of the 
information is being given and part 
of the information closely connected 
with it is being withheld. 

Mr. Deputy-Speaker: Order, order. 
Is the han. Minister prepared to give 
any information? 

8hrl Kuun",: I have answered 
the question. The question .was whe-
ther flo'Ve companies have destroyed 
some papers-the companies which 
were under investigation-when war-
rant was issued :tor seizure and search. 
My answer was that these ftve com-
panies were not the companies which 
are under investigation. 

8hrl A. P. Jain '0.'1<-

Mr. Deputy-Speaker: We a ~t 
enter into argumentt and take deci-
sions. So far as the question is con-
cerned. a few supplementaries have 
bepn put and they have been ans-
wered Whether the answer is com-
plete ~r not can be decided on some 
other occasion but not at this mom-
ent. 

Shrt A. P. Jain: Sir, I want to raise 
a point of order. The point of order 
is whether the discretion to refuse to 
disclose a fact must be based on 80me 
principle or it can be arbitrary. I can 
understand when the matter is before 
the Commission, Government do not 
wlllit to disclose Information. But 
once they choose to give some infor-
mation. could they arbitrarily say, 
''No; we are going thus far and no 
further"? 

Mr. Deputy-S ....... : The Questi?n 
Hour is not the period where a dis-
cussion can be had. Only brief ques-
tions are put and concise answers 
liven. We have had them: KemberS 
have got so rna..,. remedies to ex-
tract other Information. Aa reprIb 

such other information, it any sepa-
rate question i::; put, we will consider 
whether information could be had or 
not. 

Sbrl A. P. Jain; Sir, my point of 
order is this. I am not at all keen 
to seek information and 1 am not at 
all interested in the information which 
they desire to withhold. But my point 
of order is whether this discretion 
should be exercised on some principle 
or it could be exercisl!d arbitrarily. 

Mr. Deputy-Speaker: It is lett to 
the Minister at that moment when he 
feels that some information cannot be 
given. If really any information is 
being suppressed on grounds which 
may not be reasonable or justiHed 
that matter can be settled afterward •. 
But when the Minisjer claims lhat 
such and Buch i om ~ tion cannot be 
given, immediately he cannot be com-
pelled to give that Information at that 
moment, and particularly during the 
Question Hour. That cannot be done 
just now. 

Sbri A. P. Jain: When shall we have 
that opportunity, if not now? 

Mr. Deputy-Speaker: There are 
many ways open to Kember. when 
they can have it. 

Shrt Feroae G8II4b.I: May I know 
whether it is a fact that the Registrar 
ot Companies at the old Delhi State 
had filed a criminal complaint under 
various sections at the IPC agalmt 
these parties and whether the Govern-
ment have ftnally taken any decision 
far prosecuting the parties on the 
basis of those complaints, when the 
complaints had actually been lodJPd? 
It is about ftve yeai'll arol I would 
like to know what the Government 
have done about this. 

Sbri KBnIUllO: These tacts relat. 
to even Is before the Commblion waa 
appointed. 

Mr. DepDIy-S ....... : ThIs il only a 
short notice question and the sup-
plementarletJ have a!felldy been ex-
hausted. I even allowed the hon. 
Member to put one supp!ementarT. 
But then he maltet a statement 10 



9S3S Oral Answer. APRIL 4, 1960 Oral AnsweTs 

long that it cannot be considered a 
supplementary , 

8brl Fer ..... Galldhi: What am I to 
do? Five years bave passed and toey 
might have forgotten , ... 

Mr. Deputy·Speaker: Even toen, 
the supplementarie. should not grow 
with the lapse of time. 

ISllrl Fer ... e GuOI: May 1 know 
whether it is a fact that the disap· 
pearance ot the paper. actually took 
place dve or six years ago and the 
Government agency, which is itself 
proSecuting the parties, had this 
know Jedge for the Jllst several years? 
In that case, why was this informa· 
tion not given to the Commission at 
that time? 

8brl Rarhuaatll 8in,b: That is the 
point. 

The Minister of Commerce and In-
duslry (Sbrl Lal Babadur Sb1IIIIrI): 1 
cannot answer as to what happened 
five yean; ago, bUL it is true that 
some papers were destroyed during 
the Jast tew months while tbe Vivian 
o~  Commission has been conducting 

the enquiry. Of course, the Commis-
sion is going ahead with its work in 
spite of what has happened. How-
ever, 1 shall only i~e to answer in 
half a minute to what Shri Jain said. 
I do not follow the question of pt'in-
ciple he has raised, bu t it is for the 
Commission to suggest to us as to 
what matter should be disclosed and 
what should not be disclosed. The 
Commission h.. defInitely informed 
us that cert.in papers were destroyed 
""d I do nol think it will be advis-
able 10 hide that fact from the House. 
It i. a matter of common knowledge 
now and it h.s appeared in papers. 
Therefore, this information has been 
given. But in the course of Its en-
quiry, the Commission feels that the 
disclosure of the names of the compa-
nies will not be in the Interest of a 
proper enquiry In future. Hence, the 
names of the companies are not being 
Dnounced. 

Some Hon. Member """_ 
Mr. Deputy-Speaker: We have taken 

12 minutes On this short notice ques-
tion We cannot continue this discus-
sion' indefinitely. I wi! treat it as 
closed. -

Sbrl Ragbunath Slnp: Thi. I. a 
very important question. 

Mr. DeputJ-Speaker: There must 
be many others mOl'e important than 
that. 

WRITTEN ANSWERS TO 
QUESTIONS 

aetreDchment of JndiaDs in Kuwait 

{ Sbrl Ramellhwar TUtla: 
°12'2Z. Sbrl Manabendra Shah: 

Will the Prime Minister be pleased 
to .tate: 

(a) whether Government's attention 
has been drawn to the retrenchment 
of Indians from services and stopping 
further recruitment of Indians ill 
Kuwait, Persian Gulf; 

(b) if so, the reaction of Govern-
ment; and 

(e) the stepS taken, if any, by Gov-
ernment? 

The Parliamentary SeeretarJ to the 
MiDlSter of External Atralrs (Shri 
Sadath AU Khan): (a) to (c). The 
Government are aware that some re~ 
trenchment has taken place. How-
ever, there appears to be no ban on 
the emploympnt of Indians. A note 
explaining the rect'nt moves of the 
Kuwait Oil Co., is being placed on 
the Table of the HOIL,e. [See Ap-
pendix III, annexure No. 39]. 

Behate to Displacetl Pe_ 

012'23. IIIori AJlt SIqh SarIwlI: Will 
the Minister of ...... bUtt.aiIoIl .... 
..... J ... &in be pleased to refer 
to the reply liven to Starred Question 
)/0. 32 on the 10th November. 18P 
and_Ie: 




